23 Re U.S.A. military aid
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“USA will resume aid to Pakistan as
French nuclear deal is off.”
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A State Department  spokesman

said he had no comment on  Pakistan’s
request for military aircraft.”
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faay, gafag qAHT EFRE 03 &
| 9T O AW Wl g1 AfRT gEwa
g 2 fr oiffeam v P TaNfaF o
& g & oW, afkw wEAifaws gz &
wfeg wafwer wifsea w1 gfaar &
MY Gga@F gEAR & 1 daifs  fargearT
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F gom femr fr ora P dw & wr Ay
g @ F g v & fag Fgl wiF ar
AT FT 19 WA TATETATT qg% 9T
W A 9gwA qar & 99 waw fagamdl
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“This lends credence to the recent ~

reports that the Zia-ul-Haq Adminis-
tration decided to strengthen 1iis case
for more supplies of conventional arms
from the USA, especially of A~7 strike
aircraft by abandonmg the re-processing
plant.””
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TR FME A AR Y g & A ER
IFET UF HT | AF TG 15 WL G Y
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REFERENCE TO ARRANGEMENTS
FOR INTERPRETATION OF
SPEECHES MADE IN TELUGU
INTO OTHER LANGUAGES

SHRI B. SATYANARAYAN REDDY:
(Andhra Pradesn) : Sir, I want to
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draw vyour attention to one important
thing. I addressed a letter to you, Sir,
through the Secretary-General stating
that arrangements may be made for inter-
pretation of the speeches made in Telugu
into other languages. Sir, so far T have

mot received any reply.

I

\
. MR. CHAIRMAN : We are making
the arrangements.

| SHRI B. SATYANARAYAN REDDY :
ir, when 1 came to attend this august
ouse and wanted to take my oath, I was
asked in which language T would like to
take my oath. 1 said I would like to take
my oath in Telugu. Then I was given a
icce of paper on which the oath was
?ritten, not then, but some years back it
ecems. 11 was not properly legible. It
as not printed. So far as the oaths in
ther languages are concerned, they are
rinted but the oath in the Telugu
Ianguage is not printed. It wasin a dila-
pidated conditon. I could not properly
read that oath also. The next day I
Nanted to make my speech in the Telugu
language but the Chair directed me to give
my speech in writing. I would like to
(iraw the attention of the Chair to the
fact that whenever 1 want to speak, I
ould like to speak in any language which
1|like. T would like to speak in Hindi,
I|would like to speak in Bengali, I would
like to speakin Tamil, I would like to speak
in Malayalam. I wouldli“e to speak in
other languages of India. I would like to
speak in Gujarati also. So, arrangements
ust be made for the interpretation of
these languages in other languages also.

MR. CHAIRMAN : Thatisall right.

Ypu have made your point.

1
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a7 gfems oifqmdz 1 30 wwa § "G
grar &, & 99 8 A AT § A0 g, 4G
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#F o FE |

MR. CHAIRMAN : That is all right.
You have made your point.

st frm =z & (fage) @ qwiafa wEea,
TF BE At g § | Rl dr i wA gL L.
(Interruptions).
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MR. CHAIRMAN : The  Statutory
Resolution by Mr. Bhupesh Gupta.

SHRI YOGENDRA SHARMA
(Bihar) : Sir, Mr. Bhupesh Gupta has
asked me to convey to you his sincere
regrets for being absent today because
he had made a programme thinking that
there will not be a sitting of the House
on Saturday.

MR GHAIRMAN : Yes, Mr. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
S. D PATIL) : Sir, I beg to move :

“That the Bill to amend and consolidate
the law relating to the regulation of the
police in the Union territory of Delhi, as
passed by the Lok Sabha, be taken into
consideration.”

[THE VICE-CHAIRMAN (SHRT
SHYAM LAL YADAV) in the Chair].

Sir, the Delhi Police Commission, also
known as the Khosla Commission, in its
Report submitted in 1948, recommend-
ed the introduction of the Commissioner
of Police system in Delhi

SHRI LAKSHMANA MAHAPATRO
(Orissa) : Sir, this voluminous state-
ment can be laid on the Table

SHRI S D. PATIL: Though the above
recommendation remained under the
consideration of the Government, it was
in November, 1976 that a decision was
taken by the previous Government not to
accept the recommendation After
the present Government took over, the
matter was reconsidered in the light of
the complexities of the task of police and
the new challenges faced by them with the
progressive  urbanisation of the Union
territory of Delhi and the rapid growth
of population. It was felt that the duality
inherent in the present police-magistracy
system inhibits the police in quickly res--
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